1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BERCH

AT HYDERABAD
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O.A, 1057/95. Dt. of Decision : 5-8-96.
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Smt. T.Munemma .« Applicant.
Vs

1. The Unicn of India, Rep. by
its Secretary, Min. of Raillways,
Railway Bhavan, New Delhi.
2. The Union of India, Rep. by
its Secretary, Dept. of Personned:
Pension and Welfare, New Delhi, i
3, The Chief_Personnel Cificer,

SC Rly, (Rail Nilayam,
Secunderabad. . » Respondents.,

Ccunsel for the Applicant : Mr. M.Srinivasa Rao

Counsel for the Respondents : Mr. J.R.Gopala Rac, SC for Rlys.

CCRAM:

THE HON'BLE SHRI R. RANGARZEJAN : MEMBER (ADMN,.)
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ORDER

Oral Order (Fer Hon'ble Shri R.Rangarajan, Member (admn.)

Heard Mr.M.Srinivasa Rao, learned counsel for the

applicent and Mr.J.R.Gopales Rao, learned counsel for the

respondents,

2. The applicant in thissOA is the wife of Late

'Mr.Basappa, who joined in railway gepvice on 3-7-52

and died

on 13-7-62, At the time he jcined the service there was no

pension scheme in railway.. The pension scheme was

introduced

some time in 1957 and option was given to the Profident Fund

optees tc come over to the pension scheme. The first option

wzg Given during the periocd frdm 1-1-1962 t¢ 31-8-62. Though
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the applicant was in service; and died only on 13-7-62 it is

stated that he had not submitted any option to come

over tc

the pension scheme, The applicant relies on the judgement of

the Bombay Bench of this Tribunal in OA.22/B7 decided on

11-11-87 to state that her husband should be geemed to have

kesn come tc the pension gcheme and con that basis she is

!

eligible to get family pension. Bae{%he submitted a representstion

dt. 26-9-94 (Annexure A-1) fcr getting the family pension. It

ig stated that no reply has been filed in this connection.

3. This 0A is filed for granting her family pension grom

13-7-62 with 18% interest.

4, There-iﬁno reascn to believe that _he has
any option form to come over to the pension scheme,
may, the Bombay Bench hasgiven certain directicn for

rersion to those who rpetired during the period from

submitted
Be thet af it
granting of

i-4-69 to

14-7-72, It is forlthe consideraticn cf the respondents to gee
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.
whether that direction can hold geod in this case alsc. 1In
her representstion dt. 26-9-%94 she has not made any mention
in regard to this judgement ¢f the Bombay Bench of this Tribunal.
Probably being illiterate she may‘notziﬁowing the existence cf
this judgement. In any case no gecisicn cén be given in this
case in view of the present rule position. However her case

needs sympathetic consideration by the respondents in view of
the fact that che is yery old,illiterate and starving.

5. In view of the above, no decision can he given in
this QA except directing the respondents to dispose of her
representation st. 26-9-94 (Annexure A-1) in ecccordance with

law,

6. The QA is disposed of as above. No costs.

PAS—

(R. Rangarajan)
Member (admn. )

i

Dated : The 5th August_1996. - ’Dvﬁeﬁ’ff " ""ﬂg
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D.A,1057/95,

Cepy te:-

i, The Secretary, Min, of Railways, Unien of India, Railway
phavan, New Delhi,

2. The Secretary, Dept., of Persennel Pensien and Welfarse,
Unien ef India, New Delhi.

3, The Chief Persennel Officer, S.C.Railway, Railnilayam,
secunderabad.

4, One cepy te Sri, M,Srinivasa Rae, advecate, CAT, HQd.

5., One cepy te Sri. J.R.Gepala Rae, SC fer rRlys, CAT, Hyd.

6. One cepy te Library, CAT, Hyd.

T, One gpare Capy,
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